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Nctyvell, for the yew 1965- 
M, «iOt>g with the Auaiuxi 
A ..Count* and coramenu of 
Uie Comptroi.er ana Auai • 
tor Ceneiai theraon, unaer 
sub-secuon (1) of se.tion 
619A of the Comp^DA
Act. 193*.

(li) Review by the Govern­
ment on the work.ng of 
the ab jve Company.
[Placed in the Library. See 
No. LT-292J67.]

(2) (i) A copy of the Annual
Report of the N-.tion.il 
Mineral Development Cor­
poration Limitei, Mew 
Delhi, for the ysar 1935-68, 
alang with the Audited 
A-count; and ths com­
ments of the Comptroller 
and Auditor General 
'thereon under sub-section
(1) of section 619A of the 
Companies Act. 1956.

(ii) Review by the Govern- 
m :nt on the working of 
the above Company. 
fP'ac-d in the Library. See 
No. LT-186J67.]

(3) (i) A copy of the Annual Re.
port of the Manganese Ore 
(India) Limit'd N'gour, 
for the year 1965-66. aton* 
with the Audited Accounts 
and th: comments of the 
Conmtro ler and Aulitor 
General th»rean, under 
■̂’l'- , er,:on (1) of pect on

? 819A of the Companies
Act, 1956.

(il) Review by the Govern­
ment on the working of 
th» above C -mpany
[P '’Cod »n **>» Library. Sec 

No. LT-187|67.]
Reiw r o r  S.T.C. a n d  E x p o r t  o r  
R w m  Bn.TTNa flNSPecnoN) Rules

Th*> Deputy MM^er h  the Minlt'rr 
•f Cmnwirw (Shri B O w ^ l )  
<On behalf of Shri Dinesh Singh):

X beg to lay on the Table--

(1) (i) A copy of the Annual Re*
port uf the State Trading 
Corporation of India Li­
mited, New Delhi, for the 
year 1965-66. along with 
the Audiied Accounts and 
tne comments of the Com* 
trol er and Auditor General 
thereoa under sub-section 
U) of section 619A oi tne 
Companies Act. 1956.

(ii) Review by the Government 
on tne working of tho 
aojve Corporaticn. IP.ne­
ed in the Library, See No. 
LT-294|67 . ]

(2) A copy of the Export of Rub­
ber Balling (Inspection) Rues, 
1966. published in Notification 
No. S.O. 848 In Gazette of 
India dated the 13th Marcn, 
19B7. tindar sub-section (3) of 
iwtinn 17 of th» Export (Qua­
lity Control and Insr>ection) 
Act. 1963. IPlnc-ti in the Lib­
rary. See No. LT-295/67.]

T e r r it o r ia l  A r m y  ( F ir s t  A m e v d -  
m e n t )  R o l e s

The Minhter of Parliamentary 
Alfairg and Communications (Dr. 
Ram Su')hag Singh) On behalf ol 
Shri Bali Rim Bhagat): I beg to 
lay on the Table a copy of the Terri­
torial Army (First Amendment) 
Rules, 1987. published in Notification 
No. S.R.O. 92 in Gazatte or India 
dated the 18th March, 1937, issued 
under section 14 of the Territorial 
Army A-t. 1948. [Place* in the Lib- 
the Library. See No. LT-296/87.J

S t a t e m e n t  s h o w i n g  * c r o s  t a k e n  on 
a s s u r a n c e s  e t c .

ofDr- * ?"! Snbh^ SHrt (On behalf
o f Shri I. K. Gujral): I beg to
lay o*i th« T ib ,e the follow
U&n *h0Wfnf th* optiontaken bv the Government on various 
assurance*, promises and undemfc-
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[Dr. Ram Subhag Singh]
Inga given by the Minister* during 
the various sessions of Lok Sabha:—

fourth Lok Sabha,

1. Statement No. 1—
First Session, 1967.

Third Lok Sabha
2. Supplementary State­

ment No. 11—
Sixteenth Session, 1966.

S Supplementary State­
ment No. V—
Fifteenth Session, 1966.

4. Supplementary State­
ment No. D C - 
Fourteenth Session, 1966.

ft. Supplementary State­
ment No. XII—
Twelfth Session, 1965.

6. Supp ementary State­
ment No. XVII—
Eleventh Session, 1965.

7. Supplementary State­
ment No. XXV—
Seventh Session, 1964.

[Placed in the Library. See No. 
mr-297|67.]

Shri S. M. Banerjee (Kanpur): 
Sir, about these various assurances, 
promises and undertakings given by 
the Ministers during the various ses­
sions of the Third Lok Sabha and the 
Fourth Lok Sabha I have to mention 
one thing. Last time also I men­
tioned It. During the Third Lok 
Sabha certain assurances were given 
In this House. One was given, aftpr 
-wte fied a discission, to the effect 
that there would be a proper inquiry 
Into the various shady deels of 
Messrs. Aminchand Peareylal. That 
assurance has not been fulfilled.

Another assurance was given in 
this session. When the CIA activities - 
In our country were mentioned by 
various bon. Members of this House, 
a solemn assurance waa given by 
Shri Chag^a, the External Affairs 
Minister, that he would contact bis 
colleagues and let this House know 
whether any commission would be 
appointed or not. That aleo haa M l

been fulfilled and tomorrow ia the 
last day of the session.

Thirdly, the hon. Minister for Par­
liamentary Affairs promised that he 
will ask the Commerce Minister to 
make a statement on the mismanaged 
concern of Lakshmi Ratan Cotton 
Mi'Is, Kanpur, which the Central Gov­
ernment wanted to take over. They 
have not yet taken it over despite the 
fact that the committee appointed by 
them have recommended unanimous­
ly that it should be taken over. That 
assurance has not been fulfilled, that 
is, the Minister of Parliamentary 
Attain has not made a statement on 
that.

Fourthly, on 5tR December, 1966, 
on the last day of the last Lok Sabha, 
an assurance was given by the hon. 
Defence Minister, Shri Swaran Singh, 
when I raised the question of the 
victimisation o f the employees of 
Hindustan Aeronaulics Ltd., Kanpur 
who were wrongly dismissed. He gave 
an assurance that he will consider the 
case and inform this House. That haa 
not yet been done.

These are the four assurances which 
were given and which have not been 
fulfilled. I would request you to take 
note of them and request the Minis­
ters concerned to make statements to­
morrow, the last day of this session.

Mr. Deputy-Speaker: They will be 
looked into by the Committee on 
Assurances. Some of the assurances 
were only recently given on the floor 
of the House. The Committee on As­
surances will look into them.

Shri 8. M. Banerjee: What about 
the old ones?

Mr. Deputy-Speaker: They will also 
be looked into.

Shri S. M. Banerjee: Sir, tomorrow 
i8 the last day of the session. This 
is my submission. About the C.I.A, 
also, the hon. Deputy Prime Minister 
made a statement outside that there 
will be an Inveaigation made about the 
CJ.A, money or American money
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coming into uur country, whether 
'through the C.I.A. Or >»y other 
agency. I am thankful to him lor 
that. The Minister concerned gave n 
solemn assurance in this House, when 
there was a demand from all sections 
o f  the House, both Opposition and 
Congress, that there will be a probe 
into the matter on the C.I.A. activi­
ties. Then, there were the assurances 
made about the Lakshmi Katan Cotton 
Mills, Kanpur and the H.A.L. emplo­
yees who were wrongly dismissed. 
There is a serious situation today. The 
Minister gave an assurance on the 5th 
December, 1966 and tomorrow is the 
last day of the session and, therefore, 
I urge upon you to do the needful. 
If these sta'ements can be made, that 
will save the situation in the Lakshmi 
Katan Cotton Mills, Kanpur and the
H.A.L., Kanpur. I am raising these 
things not because I am elected from 
that place but the situation is very 
serious.

Dr. Bam Subhag Singh: Sir, as you 
have rightly said, the Committee on 
Assurances will look into the matter 
to see that all the assurance that 
have not been fulfilled are fulfilled 
later on.

Ag regard^ the Aminchand Pyarelal 
transactions, that is a matter which 
-will certainly be gone into within the 
limits of the assurance made by the 
Minister concerned. A* regards the 
.assurance that Mr. Chagla gave about 
the C.I.A., that was only recently 
made and so is the case of Lakshmi 
Katan Cotton Mills, Kanpur. I have 
Already brought it to the notice of the 
Minister concerned, that is, the Minis­
ter of Commerce and he will do the 
needful. In that regard too, I have 
not given any assurance that I will 
get it done during this time.

Shri S. M. Baaecjee: You said bat.

Dr. Bam 8ahhag Singh: I conveyed 
-that to him and even today a question 
m s  raised regarding that matter.......

a r t  S. k . fcaaacj—: Ae.

Dr. Bam Subhag Singh: ...and  he
was replying to it. Anyway, that has 
been brought to his notice. Th* Com­
mittee on Assurances will go into it.

Shri S. M. Baaerjee: When I raised 
this question the Speaker, in 
his wisdom, asked the hon. 
Minister and he was kind enough 
to say that he will convey it to the 
Commerce Minister and ask him to 
make « statement if he so desires. I 
am not misquoting him. The second 
thing is about the H .A .L . employees. 
That is a public undertaking and 
there ig a serious situation I urge 
upon you to do the needful. The hon. 
Ministers gave an assurance which 
was very sympathetically received by 
all the 4000 employees. Tomorrow is 
the ia’ t day of the session and I would 
request him to make a statement. 
That will avert the serious situation 
that has developed there. I know 
that these things go to the Assurances 
Committee. It will take a long time. 
The sitaation is quite explosive. I 
would urge upon the Commerce Min­
ister and the Defence Minister to make 
statements tomorrow.

t,*TTTT T  fat* 5f3T feJlT
*rn t  ?ffT TTJKT flfHT 

fat? . . .

Mr. Deputy-Speaker: We are on
the question of assurances. It you 
have got to say something on that, 
you can say it at the appropriate 
time and not now.

Shri Shashi Ranjan (Pupri): May I 
say a word about this? The Com­
mittee on Assurances look5 into the 
assurances and if any clarification is 
to be sought from the Minister con­
cerned, it is to be done through the 
Parliamentary Affairs Department and 
it is the Minister in-charge of Parlia­
mentary Affairs Department who re­
plies in the House and asks the Min­
ister concerned to furnish proper ex­
planation.

So, actually the Minister of Parlia­
mentary Affair* ia to reply aa to
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[Shri Shashi Ranjan] 
within what time limit he wou’.d get 
the assurances fulfilled and by what 
time be would reply in the House 
about those assurances.

Dr. Ram 8ubhag gta|h: The hon. 
Member has not followed what I mid.

About Lakshmi Rat an Cotton Mills, 
oniy four or five days bick, Mr. 
Banerjee raised that point and the 
next day, I conveyed it to the Com* 
mer e Minis er with a request that, 
if the e waj anything, he might make 
a statement in the House—as Mr. 
Banerjee himsef has pointed out, if 
he so desired. This assurance is only 
four or five days' old.

So is the case abou* Mr. Chagla. 
That is also a point which is perhaps 
a week old.

About HAL, he says that it was 
made in Decambar, 1966.

Certainly, all the assurances that 
were given by the concerned Minis­
ters wil. have to be fu'filled and they 
will b2 fulfilled within a reasonable 
time limit.

Bhrl Shashi Ranjan: If the Assur­
ances Committee are allowed to con­
duct directly the Min.sters, I think 
it will short-circuit the affair and it 
will be d-ne quickly.

Mr. Depnty-Spi* ker: The Minister 
ef Pariiamontary Affairs is vigilant 
about these things and he will take
i.eps at the app opriate time.

Mr. K. C. Pant.
E m e r g e n c y  R i s k s  Jn s u r a n c *  ( A m e n d ­

m e n t )  S c h e m e s

Tbe Minister of Slate In tbe Minis­
try of Finan e (Shri K C- Pant): J
beg to lay on the Table—

(1) A ropy of the Emergency 
Risk., (Gcois) Insurant-* 
(Amendmen ) Scheme, 1967, 
published in Notification No.
S.O. 1009 in Gazette of India 
dated the 23rd March, 1887,

under sub-section (6) o f sec­
tion 5 of the Emerge'ey Riatea 
(Goods) Insurance A t, 1942. 
[Placed in Library. See W®. 
LT-298/66.]

(2) A copy of the Kme*gencr 
Risks (Factories) Insurance 
(Amendmen ) ?.Tieme, lOflT 
pubished in Notification Not.
S O. 1010 in Gazette of India 
dated the 23rd Mar h. 1967, 
under sub-section (7) of iec- 
tkn 3 of the Emergency Risks 
(Factories) Insurance Act, 
1962 [Placed in Library. See 
No. LT-299/67.J

ra  m  (•: .^t ) : srrwsr
#rr it-,: cr.r? rr ^n $ ,

Mr. Deputy-Speaker: Now paper*
are beinii laid on 'he Table. I have 
cal'ed Mr. Pant. I will listen to him 
later.

Shri K. C. Pant: I have already 
laid.

A c c o u n t s  o r  N a t  o v a l  C o o p ^ ttA T iv a  
D e v e l o p m e n t  C o r p o r a t io n

The Minister of State in the Minis­
try of Food, Agriculture, Community 
Developmen and Cooperation (Shri 
Annasahlb Shinde': I beg to lay ua
the Table a copy of the Certi!led Ac­
counts of the National Cooperative 
Development Corporation, New DelUi, 
for the yea- 1965-66 along with I he 
Audit Report thereon, under sub-sec­
tion (4) of section 17 of the National 
Cooperat ve Development Corporation 
Act, 1952. [Placed in Library. See 
No. LT-300/67.]

N o t i f i c a t i o n s  u n d e r  A l l  In dia  
S e r v ic e s  A c t

Tbe Minister of State h> the Minis­
try Mi Home Affairs (Shri Vidya 
Chiran Shukla); I beg to lay on the 
Table:

(1) A c^nv ea'h of the f-il'owin* 
Notifications unle- sub-secti->■»
(2) of section 3 of 'he Alt 
India Services Act, 1 9 5 1 :—


